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IN THE SUPREME COURT OF INDIA

CIVIL ORIGINAL JURISDICTION

WRIT PETITION (CIVIL)  NO(S).  452/2018

FEHMIDA SHAHEEN & ORS. ...PETITIONER(S)

VERSUS

UNION OF INDIA & ORS. ...RESPONDENT(S)

WITH
W.P.(C) NO. 522/2018

ORDER 

1. Respondent Nos. 4 and 5 shall within

30 (thirty) days from today pay the amount of

Rs.9,81,616/-  (Rupees  Nine  lakh  Eighty  One

thousand Six hundred and Sixteen only) due to

the  petitioner  –  D.  Juliet  (respondent  No.6

herein)   in  Company  Petition  registered  and

numbered as CP/202/IB/2018 [under Section 9 of

the  Insolvency  and  Bankruptcy  Code  2016  r/w

Rule  6  of  the  Insolvency  and  Bankruptcy

(Application to Adjudicating Authority) Rules,

2016] whereafter the said Company Petition No.

CP/202/IB/2018  pending  before  the  National

Company  Law  Tribunal,  Single  Bench,  Chennai

shall  stand  closed.   Once  the  said  Company
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Petition stands closed it will be open for the

petitioners  herein  to  avail  all  such  legal

remedies as may be available to them in law.

2. The agreement(s) entered into by other

home-buyer(s)  in  respect  of  other  project(s)

with the Interim Resolution Professional (IRP)

including  those  agreements  who  are  in  the

process  of  negotiation  and  may  be  executed

within 30 (thirty) days from today shall not be

affected by the present order. 

3. The writ petitions are disposed of in

the above terms. 

....................,CJI.
(RANJAN GOGOI)

...................,J.
   (SANJAY KISHAN KAUL)

...................,J.
   (K.M. JOSEPH)

NEW DELHI
NOVEMBER 20, 2018
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ITEM NO.4               COURT NO.1               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

WRIT PETITION (CIVIL)  NO(S).  452/2018

FEHMIDA SHAHEEN & ORS.                             PETITIONER(S)

                                VERSUS

UNION OF INDIA & ORS.                              RESPONDENT(S)
(IA NO.67568/2018-EX-PARTE STAY )

WITH
W.P.(C) NO. 522/2018 (X)
(FOR STAY APPLICATION ON IA 73639/2018)
 
Date : 20-11-2018 These matters were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
         HON'BLE MR. JUSTICE K.M. JOSEPH

For Petitioner(s) Mr. Gaurav Agarwal, Adv.
Mr. Nishe Rajen Shonker, AOR

                    Mr. Mohammed Sadique T.A., AOR
Ms. Anu K. Joy, Adv.
Mr. Alim Anvar, Adv.
Mr. Nebil Nizar, Adv.
Mr./Ms. Reegan S. Bel, Adv.

                   
For Respondent(s) Mr. Vikramjit Banerjee, ASG

Mr. Bharat Singh, Adv.
Mr. Amit Sharma, Adv.
Ms. Shraddha Deshmukh, Adv.
Mr. Raj Bahadur, AOR
Mr. Arvind Kr. Sharma, Adv.
Mrs. Anil Katiyar, AOR 

                    Mr. Ishaan George, Adv.
Mr. Sumit Kumar, Adv.
Dr.  (Mrs. ) Vipin Gupta, AOR

Mr. Arshit Anand, Adv.
Mr. Pulkit Tare, AOR

Mr. Goutham Shivshankar, AOR   
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State of Kerala Mr. Vipin Nair, Adv.
Mr. P.B. Suresh, Adv.
Mr. Karthik Jayashankar, Adv.
Mr. Anshumaan Bahadur, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

The writ petitions are disposed of in terms of the

signed  order. 

[VINOD LAKHINA] [ASHA SONI]

AR-cum-PS ASSISTANT REGISTRAR

[SIGNED ORDER IS PLACED ON THE FILE]


